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BEFORE DR. M. L. MEENA, ACCOUNTANT MEMBER 

AND SH. ANIKESH BANERJEE, JUDICIAL MEMBER 
  

I.T.A. Nos.288 to 291/Asr/2015: A.Ys.: 2001-02 to 2004-05 
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CORRIGENDUM  

Per, Anikesh Banerjee, J.M.: 

 Suo moto rectification of the order of I.T.A. Nos.288 to 291/Asr/2015: 

A.Ys.: 2001-02 to 2004-05, I.T.A. Nos.292 to 294/Asr/2015: A.Ys.: 2006-07 to 

2008-09 I.T.A. No. 255/Asr/2015 A.Y.: 2008-09 I.T.A. No.470 to 
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471/Asr/2015: A.Ys.: 2009-10 to 2010-11 and  I.T.A. No.417/Asr/2015: A.Y.: 

2010-11. 

2. In the order ITA No. 293/Asr/2015 was taken as lead case which are 

mutatis mutandis applicable to I.T.A. Nos.288 to 291/Asr/2015: A.Ys.: 2001-02 

to 2004-05, I.T.A. Nos.292 & 294/Asr/2015: A.Ys.: 2006-07 & 2008-09 I.T.A. 

I.T.A. No.470 to 471/Asr/2015: A.Ys.: 2009-10 to 2010-11 and  I.T.A. 

No.417/Asr/2015: A.Y.: 2010-11 and follows accordingly. 

3. The order pronounced on 24.02.2023 was rectified accordingly which was 

inadvertent mistake and stands corrected.  

 

 Sd/-         Sd/- 

    (Dr. M. L. Meena)     (ANIKESH BANERJEE)                                  

 Accountant Member      Judicial Member 
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